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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

Original Application No. 173 of 2023

Shalbhjit Singh

Versus

State of Punjab

Action taken / status report in compliance of order dated 17.7.2023
of the Hon'ble National Green Tribunal

Respectfully Showeth

1. That briefly stated, the matter is related to letter petition dated 05.11.2022
sent by Nanak Shalbh alleging that there is a pharmaceutical unit namely
M/s Nectar Life Sciences Limited at Village Haibatpur, Tehsil Dera Bassi,
District SAS Nagar (Mohali) which is discharging highly polluted chemical
effluents in the agricultural field causing damage to the crops and land. The
letter petition was registered as Original Application No. 173 of 2023 titled
as Shalbhjit Singh vs State of Punjab.

2. That after consideration of the matter, the Hon’ble National Green Tribunal
was pleased to pass an order dated 28.04.2023 thereby issuing the

following directions:
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purpose whereof, we constitute a Joint Committee comprising State
PCB and District Magistrate, SAS Nagar (Mohali) who shall visit the
site, collect relevant information and submit factual as well as action
taken, if any, report within two months by e-mail at Judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR support
PDF and not in the form of Image PDF”

3. That in compliance of the orders and directions dated 28.4.2023 of the

Hon’ble NGT, a Joint Committee under the chairmanship of Deputy
Commissioner, SAS Nagar (Mohali) comprising of following members was
constituted vide office order no. 2332-33 dated 29.05.2023 (of the office of
Deputy Commissioner, SAS Nagar):

i. Sub-Divisional Magistrate, Derabassi.
ii. Environmental Engineer, PPCB, SAS Nagar

. That in compliance to the orders dated 28.04.2023 of the Hon'ble Tribunal,
the joint committee visited the industry namely M/s Nectar Life Sciences
Limited (Unit-2) on 23.06.2023 and the finding of the Joint Committee was
send to Hon’ble NGT through email dated 15.07.2023.

_ That after considering the Joint Committee dated 15.7.2023, the Hon'ble
National Green Tribunal was pleased to pass an order dated 17.7.2023
thereby issuing directions to the Punjab State Pollution Control Board for
ensuring compliance of environmental norms. The relevant extract of order
dated 17.7.2023 is reproduced herein below:

The State PCB is directed to ensure that industry operate on Zero
Liquid Discharge (ZLD) mode by taking necessary actions to ensure
that there shall not be any discharge of polluted water into the
open land or any water bodies and in case if it is found that there
is violation of envi tal norms ecessary action with

n with parameter laid
e CPCB be
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calculated, assessed and realized according to the rules and ensure
that the unit must have CTO.

An Action taken report based on above observations be filed within
three weeks. The amount of environmental compensation shall be

utilized for the restoration of water.

6. That it is relevant to mention here that the industry has obtained Consent to
Operate under Water (Prevention & Control of Pollution) Act, 1974 vide no.
CTOW/Renewal/SAS/2022/20441856 dated 20.12.2022 and under Air
(Prevention & Control of Pollution)  Act, 1981 vide no.
CTOA/Renewal/SAS/2022/20443954 dated 20.12.2022 from the Punjab
Pollution Control Board, which has expired on 30.06.2023. The industry was
issued notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974
and u/s 31-A of Air (Prevention & Control of Pollution) Act, 1981 with an
opportunity of personal hearing before Chairman on 01.09.2023. Thereafter,
the industry had applied for obtaining renewal of consent to operate under
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention
& Control of Pollution) Act, 1981 and the application was returned online due
to the fact that the decisions of the hearing to be held on 01.09.2023, with
regard to notice issued to the industry u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974, were awaited.

7. That the hearing before the Chairman of the Board was held on 1.9.2023.
The order dated 17.7.2023 passed by the Hon'ble National Green Tribunal
was also considered. After hearing the representative of the industry and the
officer of the Board, the Chairman of the Board has decided as under:

a) Environmental Engineer, Punjab Pollution Control Board, Regional
Office SAS Nagar shall immediately encash bank guarantee amounting
to Rs. 10 lakhs which is already deposited with the Board by the

D industry as an assurance and send the report thereafter.
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b) The industry shall submit a new bank guarantee amounting to Rs. 10

lakhs as an assurance to comply environmental laws all the times.

) The industry shall get the re-verification of premises from Director of
Factories, Punjab and shall submit certificate to the effect that
measures provided by the industry are adequate and all safety measure

are in place to avoid any such incident in future within one month.

d) The industry shall get safety audit of its premises from institute of

repute and shall submit the report within one month.

e) The industry shall provide additional precautionary measures such as
handheld gas analyzers and highly sensitive gas sensors on overall
boundary wall of the unit with siren system.

f) Environmental Engineer, Punjab Pollution Control Board, Regional
Office, SAS Nagar shall visit the industry in the last week of September,
2023 to verify the contention of the industry w.r.t various compliance
made by it and carry out complete monitoring of ETP, APCDs &
groundwater and thereafter to send the consolidated report alongwith
concrete recommendations so as to enable the Competent Authority to
proceed further in the matter.

8. That the Board has encashed the Bank Guarantee amounting to Rs. 10 lakhs
of the industry for the violation s and the industry was directed to submit
new Bank Guarantee amounting to Rs. 10 lakhs as an assurance to comply
with the environmental laws all the times. The proceedings of the hearing
have been conveyed to the industry vide letter no. 7337-38 dated 22.9.2023.
Copy of letter dated 22.9.2023 is enclosed herewith as Annexure-A for kind
perusal of the Hon'ble Tribunal. The industry will be visited in the month of
October to carry out complete monitoring of ETP, APCDs & groundwater.
The report will be considered by the competent authority of the Board for

@- further action in the matter.
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9. That it is relevant to mention here that the Punjab Pollution Control Board is
taking suitable action from time to time in the matter, for ensuring
compliance of the Environmental Laws by the industrial unit.

10.That the factual action taken report is hereby submitted in compliance to
order dated 17.07.2023 for kind consideration and appropriate orders of the
Hon'ble National Green Tribunal.

Submitted by

11-}0‘1023
(Er. Gursharan Dass)
Environmental Engineer
Punjab Pollution Control Board
Regional Office, Mohali
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Phone no. 0175-2301182

399 _7337

To

o-mull : ppcbsee_zp1@yahoo.coin

REGISTERED

M/s Nectar Lifesciences Ltd. (Unit-1l),
Village Saidpura, Barwala Road,
Tehsil Dera Bassi, Distt. SAS Nagar

Subject: Proceedings of the personal hearing given to M/s Nectar Lifesciences Lst; LU:}I;:L,
Village Saidpura, Barwala Road, Tehsil Dera Bassi, Distt. SAS Nagar ufs f s
Water (Prevention and Control of Pollution) Act, 1974 and ufs 31-A o ad
(Prevention and Control of Pollution) Act, 1981 before the Chairman of the Board on

1/9/2023
The following were present:
From Board's side:

Er. G.S. Majithia, Member Secretary

Er. Harbir Singh Multani, Chief Environmental Engineer (P)

€r. Lavneet Kumar Dubey, Senior Environmental Engineer, Zonal Office-l, Patiala
Er. Rajeev Kumar Gupta, EE, ZP-1

.

From industry side:

Sh. H.P. Singh, President -
Sh. Tirupathi Rao, AGM . ! . L 5 5
-

(Preverrfiun & ‘Cbntrdiffo. Polluti
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Proceedings (Autosaved - 2021)
During the visit, the stack emission samples were collected by the visiting team. As per the analysis
ur "

report, the concentration of stack emission was beyond the prescribed limits of the Board.

The ETP installed for the treatment of effluent was in operation. During visit, effluent samples
(inlet & outlet of ETP) were collected by the visiting team. As per the analysis report, the
concentration of effluent samples were beyond the prescribed limits of the Board.

New ETP was found partially in operation i.e. Primary clarifier of new ETP lying out of order. As
per the representative same happened 02 days back. No effluent observed from final outlet of
new ETP.

The representative of the industry was guided / advised that plantation area needs to be
developed as per Karnal Technology and Furrows & ridges needs to be properly maintained.

The industry has not provided proper distribution network in the plantation area to avoid any
apprehensive of unscientific /illegal discharge into drain passing through the plantation area.

The industry partially pumping its treated effluent through flexible pipe across the drain for
irrigation purpose.

The industry has not replaced dead trees of the plantation area

The industry is in the process of installation of RO & UF with the new ETP

The industry advised not to do the quenching of fly ash with the treated effluent & not to dump
any fly ash without the permission of the Board.

MEE's installed presently lying non-operational due to some accident as the short circuit occurred
in the PLC installed with the same.

During the visit, ground water sam ples were also collected from the piezometers installed within
the premises of the industry however, analysis results of the same area awaited from Head Office
Laboratory, Patiala.

The industry has failed to comply with the various observations of the NGT Mnmtoﬂns

Committee as well as decisions of the heanng earlier held before the Chairma

premises as per the timeline. The: mdﬂstw ha:

store the rice husk ash for the period till
wastewater within its premises to the E
repair the eroded drains. T

in ﬁght of the decision of
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The industry shall not use / discharge its treat J ey b
ed / untreated effluent in rice husk dumping yard
for quenching purposes.
The Environmental Engineer, RO, SAS Nagar shall return the consent application of the industry
applied under the Air Act, 1981 and guide it to reapply the application praperly.
The industry shall reapply the consent to operate under the Water Act, 1974 and Air Act, 1981 for
existing process / quantities.
Environmental Engineer, RO, SAS Nagar shall visit the industry to verify the statements made by
the industry during the hearing and shall submit his report/recommendations in the matter and
also process the consent applications on merits to be applied by the industry.
In case of failure of compliance by the industry, strict action as per law including imposition of
environmental compensation shall be initiated.

The industry was issued show cause notice vide Board's letter no. 6430-31 dated

19/10/2022 before refusal of varied consent to operate under the Water Act, 1974 and the Air Act, 1981

alongwith another opportunity of personal hearing before the Chairman of the Board on 11/11/2022.

After
(A) i)

i)

hearing, the Chairman of the Board decided as under:

On the basis of best assessment and judgment, an environmental compensation of Rs. 5.0 Lakhs
is imposed to the industry. The industry shall deposit Rs. 5.0 Lakhs as environmental
compensation within one week in the 0o Environmental Engineer, Regional Office, SAS Nagar.
The industry shall provide garland drain at a plinth level of retaining wall alongwith collection tank
{0 be collected the seepage water received from ash quenching 50 s to stop. the discharge into.
drain through weep whole.

The industry shall not dump the fresh ash within ts premises. Fly ash generate |

in future shall be transported and dus I/ scientifi

own land of measuring 100 acres
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Proceedings (Autosaved - 2023)

= to the
(B) Directions uis 33-A of the Water (P|eVellt|D" and Control Of PO"U“D“’ Acty 1974 be issued

i t: :
)] TI:: ll‘r:;l:‘s:tr:/ashall achieve ZLD by operating ZLD system and pollution control devices installed by

it, regularly and efficiently. : :
ii) fl‘he :xdu:tyry shall not discharge any treated/ untreated effluent outside its premises at 'an‘y t:;r;:./
i) The industry shall reuse RO permeate for domestic purposes and for onto land for irriga

plantation within its industrial premises. - ‘
i¥)  Theindustry shall not discharge any treated effluent/ R.0 permeate onto land for plantation which

has already been developed outside the premises by the industry.
vl Theindustry shall remove the flexible pipes/ motors pravided in the plantation area.

The industry was not serious to comply with the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981, wilfully causing
"ater and air pollution in the vicinity as well as operating its unit without the valid consent to operate of
the Board a5 required under the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981. Thus, the industry was found violating the provisions of the

Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981 intentionally and deliberately,

A telephonic complaint was received from Mr. Sonu, Panch, Village Haripur Hinduan on
22/6/2023 regarding problem of smell & release of effluent from the main gate of the premises of M/s

Nectar Lifesciences Ltd, Unit-1l, Village Haripur Hinduan, Derabassi. Accordingly, the site was visited by the

ntacted and it was observed as under:
Water was found coming outside the premises of the industry and entering the stormwater drain

officers of the Board and complainant Mr. Sonu was co

i)

laid near Rajasthan Liquors Limited since the slope of the terrain is towards the Dera Bassi-

Barwala Road. At the entrance, pungent smell of Ammonia gas was felt, further the color of w
coming from the factory was found clear.
Thereafter, the premises of th ve
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Proceedings (Autosaved - 2023)
discharged to any waterway, sewer or drain. However, the industry has failed to contain the water
contaminated with ammonia within its premises and same had not been adequately treated.

A complaint was sent by Nanak Shalbh vide application dated 5/11/2022 through email
to Hon'ble NGT alleging that there is a pharmaceutical unit namely M/s Nectar Life Sciences Limited at
Village Haibatpur, Tehsil DeraBassi, District SAS Nagar (Mohali) which is discharging highly polluted
chemical effluents in the agricultural field causing damage to the crops and land.

Hom'ble NGT has registered the case as OA u/s 14 & 15 of National Green Tribunal Act,
2010 and in order to obtain factual action taken report for the purpose has constituted a joint Committee
comprising State PCB and District Magistrate, SAS Nagar (Mohali) who shall visit the site, collect relevant
information and submit factual as well as action taken, if any, report within two months by e-mail. The
above said matter has been listed for further consideration on 17.07.2023.

Thereafter, in compliance of Hon'ble NGT orders, the site of the industry was visited by
EE, RO, Mohali and SDM, Derabassi on 23.06.2023 and contacted Sh.CH Tripathi Rao, Senior Manager
(9885042872). During the visit, it was observed as under:

1) The industry M/s Nectar Lifesciences, Unit-Il is a bulk drugs manufacturing unit was in operation.
The industry is also having its sister concern company involved in manufacturing of bulk drugs
located in Village Haripur Hinduan namely Nectar Lifesciences, Unit-l and the effluent generated
from this company is also treated along with its own effluent and the effluent is being carried using
underground/ overhead pipeline.

2) The industry has been installed 3 no. boilers, 2 no. boiler of capacity 40 TPH-(wilh--Ecdnomiser,
APH & ESP as APCD) each which were in operation and 1 no. standby boiler @ 25 TPH (Trima

cyclone + Bag house filter as APCD) which was not in operation during visit. The industry has
provided an Ash storage silo of 50 tonne capacity. The industry is using rice husk, waod chips,
sarkanda and wood chopped nada as fuel. The representative informed that the average fuel




6)

7)

8)

9)

10)
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Proceedings (Autosaved - 2023)
KVAX1, .
The industry has installed 2 no. borewells and has provided flow meter over them. The (eac.:hng of
borewell near admin building was 530848 m’, however, the reading was not matching ety 8
record, As per record checked for the month of April 23, 916 KUD ef fresh water bee:
abstracted and as per record for the month of May'23; 881 KLD of fresh water has been abstr'acte
from both the bore wells. The industry has obtained permission from CoWA forditackon L
ground water @ 1015 KLD vide no. 21-4(250)/NWR/CGWA/2009-1614 dated 01.11.2011- ‘
The industry has installed 2 no. Piezometers, however, only 1 piezometer installed near ST
building was functional and the other was found non-functional. The representative was BviSE
to make the other piezometer also in functional. Sample from the piezometer was collected and
results are within limits as per IS : 10500 - 2012.
The industry has installed CCTV cameras at the treated water outlet and on the storm water drain
further leading to garland drain running at back side of the industry. However, the same is yet to
be linked with the PPCB server. The representative was advised to fink it with PPCB server.
The industry has installed one incinerator of capacity 4.22 TPD with quencher, equipped with
scrubber as APCD and followed by stack of adequate height. But, the incinerator was not in
operation during visit. The representative informed that category 28.1 (Process waste) and
category 36.2 (Centrifuge bags) are being incinerated in the said incinerator. No arrangement for
disposal of scrubber water into ETP has been provided by the industry. The industry has not
installed OCEMS on the Incinerator. Huge quantity of hazardous waste of category 36.2 i.e filter
pads were found lying near the incinerator area in open and not stored dedicated hazardous waste
room. The industry has not made any provision for drying the sludge left at the bottom of scrubber
water tank,
The industry has provided a High TDS Effluent Storage Tank of 300 KL capacity for the storage of
High TDS effluent generated from its Oral-O section, Oral-F section, Oral-C section, Oral-H section,
SRP-A, SRP-B and SRP-C. The industry has provided individual water ’
coming from process. Leakage
on ground. The tan

\



12)

13)

14)

15)

16)
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Proceedings (Autosaved - 2023)
provided, The industry has not done color coding of the pipeline carrying High TDS effluent to
MEE. There was feakage in glands of the motors of the pipeline carrying MEE concentrate to ATF?.
The industry has also installed flow meter on the MEE condensate line. The MEE condensate is
further treated into ETP. Sample was collected from MEE feed, MEE condensate and MEE
concentrate lo adjudge the efficiency of MEE and results are within prescribed limits of the Board.
The industey has installed ATED and same was in operation during visit. The industry has also
Provided a flexible line for carrying the MEE concentrate to ATFD feed tank and the representative

was advised to remove it immediately. The industry has provided flow meter on the ATFD feed.
The industry has installed ETP of 1500 KLD capacity based on physico.

treatment for the treatment of low TDS effluent generated from floor wa
down, boiler blow down,

(Unit-1),

-chemical and biclogical
shing, cooling tower blow
domestic effiuent generated from this industry and its sister concern
MEE condensate and fine coming from storm water drain collection pit.

The industry has provided hazardous waste room for storage of hazardous waste of category 5.1,
36.2, 36.1, 28.1, 28.3,37.2 and 35.3 having compartment

5. During visit, 19 drums of used oil @
200 litre,

S drums of Category 36.1, 2 drums of 28.1(process residue),
carbon) were found stored. No marking on bags of category 36.2 and 37.2
made by the industry. No quantity of hazardous waste of category 5.2 an|

in the room. The walls of the hazardous waste room were dam

3 bags of 28.3 (spent
and stacking has been
d33.2 was found lying
ped from inside. The

representative was advised to do praper stacking of the hazardous

waste, mention date of
generation, bag number and qty of waste on the bags. The industry

is maintaining record of
generation and disposal of hazardous waste. The industry has not provided d
storage of hazardous waste of category 33.1 and same were fourid?'srtired-in'open.

The site of old ETP which has now been made re'rjunc_la’nt'by the industry. The'fcélle;_:'dqn tank of
‘capacity 90 KL of ETP was filled with effluent ang sample was collec

The motor for disposing off the Waste water to the newly instal
other components of the old ETP wer
was asked to treat the same.

edicated room for

Alarge no. of solvent drums an
drums were also fou




ul |
ral cted, tradl : ‘
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Proceedings (Autosaved - 2023)

;xpired on 30/6/2023 and the industry has failed to apply for renewal of consent to operate under the
provisions of the said Acts to the Board.

The industry has failed to comply with the decisions of hearing given before the
Competent Autharity of the Board from time to time and conditions of consents granted to it under the
Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)
Act, 1981 intentionally and deliberately. Thus, the industry is violating the provisions of the said Acts and
operating its unit in violation of the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 causing pollution in the area.

The matter was considered by the Comp Authority and it has been decided to issue
notice ufs 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and the 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 for proposing closure of the unit after affording an
opportunity of personal hearing, due to aforesaid violations.

Therefore, the industry was served notice to issue directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and u/s 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 vide Board's letter no. 4912-13 dated 14/7/2023 alongwith an opportunity of personal hearing
before the Chairman of the Board on 25/7/2023 with the following proposed directions:

1) That the industry shall take all necessary steps to close down its ‘operations and stop forthwith

discharging any effluents/ wastewater into sewer/ into storm water drain/ inland surface water/
onto land for stagnation/ irrigation or through any mode.
2) That the industry will immediately stop its activities and will not restart the same unless all
necessary water pollution control measures are taken and it «obtains valid consent to operate of
the Board as required under the provisions of Water (Prevention and Control of Pollution) Act,
1874 and the Air (Prevention & Control of Pollution) Act, 1981.
3) That the Punjab State Power Corporation Ltd. a
supply of electricity available
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comply all the observations earlier made by the visiting officer. It wasalso apprised thata complaint s,

by Nanak Shalbh is pending in the Hon'ble NGT and a Joint Committee has already been constituted b

the Hon'ble NGT to monitor the industry w.r.t various compliances. Also, it was apprised to the industry

that the matter s also raised in the Hon'ble Vidhan Sabha w.r.t the pollution being caused from the
perations of the industry.

After hearing the representative of the industry and officers of the Board, the Chairman

of the Board decided as under:

1)

2)

3)

4)

S5)

6)

hearing.

Eﬂdﬂonﬂ!-z:z-a‘. %

Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall
immediately encash bank guarantee amounting to Rs. 10.0 Lakhs which is already deposited with
the Board by the industry as an assurance and send the report thereafter.

The industry shall submit a new bank guarantee amounting to fs. 10.0 Lakhs as an assurance to
comply environmental laws all the times.

The industry shall get the re-verification of premises from Director of Factories, Punjab and shall
submit certificate to the effect that measures provided by the industry are adequate and all safety
measure are in place to avoid any such incident in future within one month.

The industry shall get safety audit of its premises from institute of repute and shall submit the
Teport within one month.
The industry shall provide additional precautionary measures such as handheld gas analysers and
highly sensitive gas sensors on overall boundary wall of the unit with siren system.
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall visit the
industry in the last week of September, 2023 to verify the contention of the industry w.r.t various
compliance made by it and carry out complete monitoring of ETP, APCDs & groundwater and
thereafter to send the consolidated report alongwith concrete recommendations so as to enable
the Competent Authority to proceed further in the matter.

You are, therefore, requested to comply with the afaresaid decisions of the personal

Rrsesveses:

At




